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. Shri Monoranjan Roy.

Shri G. A. Appan.

Shri B. N. Mandal.

Shri U. K. Lakshmana Gowda.

Shri N. H. Kumbhare.

. Shri Nripati Ranjan Choudhury.
9. Shri H. S. Narasiah.

10. Shri N. P, Chaudhari.

11. Shri T. G. Deshmukh.

12. Shrimati Sita Devi.

13. Shri Ibrahim Kalaniya,

14. Shri Nand Kishore Bhatt.

15. Shri K. V. Raghunatha Rcddy.

and 30 members from the Lok Sabha;

I

that in order to constitute a meeting
of the Joint Committee the guorum
shall be one-third of the total num-
ber of members of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating  to
Select Committees shall apply with such
variations and modifications as  the
Chairman may make;

that the Committee shall make a re-
port to this House by the first day of
the 85th Scssion (1978)  of the Rajya
Sabha; and

that this House recommends to the
Lok Sabha that the Lok Sabha do join
in the said Joint Committee and com-
municate to this House the names of
members to be appointed by the Lok
Sabha to the Joint Committee.”".".

(ii) "In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rajya Sabha, T am directed to re-
turn herewith the Central Excises and
Salt (Amendment) Bill, 1978, which was
passerl by the Lok Sabha at its sitting
held on the 7th May, 1978, and trans.
mitted to the Rajya Sabha for its re-
commendations and to state that this
House has no recommendations to make to
the lok Sabha in regard to the said
Bill.”"

ASSENT TO BILL

SECRETARY: Sir, 1 lav on the Table
the Appropriation (No. 2) Bill, 1973 passed
by the Houses of Parliament during the
current session and assented to since a re-
port was last made to the House on the
27th April, 1978,
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13 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS
MinuTES
SHRI G. G. SWELL (Autonomous Dis-
tricts): 1 beg to lay on the Table Minutes
of the Twenty-sccond to Twenty-seventh
sittings of the Committee on Private Mem-
bers” Bills and Resolutions held during the
current  session.

]

COMMITTEF. OF PRIVILEGES
FourtH REPORT

DR. HENRY AUSTIN (Ernakulam): [
Iwg to present the Fourth Report of the
Committee of Privileges.

COMMITTEE ON GOVERNMENT
ASSURANCES

Firrit REPORT

DR. G. S. MELKOTE (Hyilerabad): 1
beg 1o present the Fifth Report of the
Committee om Government  Assurances.

COMMITTEE ON ABSENCE OF MEM-
BRERS FROM THE SITTINGS OF
THE HOUSE

TENTH Rrrowrt
SHRI C. D. GAUTAM (Balaghat): 1 beg

.o present the Tenth Report of the Com.

mitter: on Absence of Members from the
Sittings of the House.

1304 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIAH):
With your permission, Sir, I rise to an.
nounce that Government Business in this
House on May 14, 15 and 16, 1978, will
consist of 1 —

(1) Consideration of any item of *Go-
vernment Business carried over from to-
day’s Order Paper.

(2) Consideration and passing of the
Coal Mines (Nationalisation) Bill, 1973,

in prices ‘of

(%) Discussion on  rise
the

essential Commodities on Toesday,
15th May. 1978,

(4) Discussion on the location of a trac-
tor factory at Pratapgarh on Tuecsday, the
15th May, 197%.
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(5) Consideration of a motion for re.
fercnoe of the Taxation Laws (Amend-
ment) Bill, 1973, o a Select Committee.

(6) Consideration of a motion for con-
currence for reference of the Plantations
Labour ' (Amendment) Bill, 1973, to a
Joint Committee.

(7) Discussion on the Motion regard.
;;;:5 violation of thc provisions of and

ers made under the Indian Works of
Defence Act, 1903, on Wednesday, the
16th May.

Time permitting, it is also proposed to
take up the following items:—

(a) Further consideration and passing
of the Cinematograph (Amendment) Bill,
1972, as passed by Rajya Sabha.

(b) Consideration and passing of
Apprentices (Amendment) Bill, 1972,
passed by Rajya Sabha.

the
as

SHRI VIERAM MAHAJAN (Kangra):
What about the Fifth Five Year Plan?

SHRI SHYAMNANDAN MISHRA (Begu-
sarai): Since we are going to have a dis-
cussion  on  prices, may 1 osuggest o the
Government to circulate a statistical nole
on the latest price situation so that the dis-
cussion may be meaningfuly . . . ( (Inter-
ruptions),

MR, SPEAKER: I am «alling only thuose
members who have given notices.

SHRI VIKRAM MAHA]JAN: The Fifth
Five Year Plan is a very important thing.
You have assured the House that there
would be a discussion on the Approach o
the Fifth Five Year Plan,

SHRI BHHAGWAT JHA AZAD (Bhagal-
pur):. You have said it

MR. SPEAKFER: There is a very strong
demand from the Members that this Ap-
roach to the Fifth Five Year Plan should
discussed and also there are many other
matters pending.

SHRI VIKRAM MAHAJAN:
have it on the 17th.

SHRI SHYAMNANDAN MISHRA: Only
one day?

PROF. MADHU DANDAVATE (Raja-
pur): We were assured both in the Busi-
ness Advisory Committee as also in  the
House that there would be a discussion on
the Approach Document to the Fifth Plan.
50, some time should be found for i

MR. SPEAKER: The House was to have
adjourned to-day. To-day was the last day.
but we have extended the session for
another three days. In spite of that, manv
itcms are left. 1 think the best thing should

We may
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be that the next session should be fixed a
little carlier, say, in the second week of
July or at the most, the third week of
July. I have made it very clear to the
Minister that unlike last time, there should
be, not five weeks, but it must be a six
weeks session this time,

SHRI BHAGWAT JHA AZAD : Yos, Sir.
t should be six wecks.

MR. SPEAKER: Last time we lost one
week, This time it should be six weeks.

SHRI §. M. BANER]JEE (Kanpur): 1
would request the Minister of  Finance
through you and the Minister of Parlia-
mentary Affairs that we should have a dis-
cussion on the Pay Cowmission’s report,
1 was told by the Minister of Parliamen.
tary Affairs that because the Finance Minis-
try has not made up its mind or because
the Government has not made up its mind
as to how to reply to it and how to tackle
that problem, they are not ready for it.

Sir, there is a lot of discontent among
the Government cmployees and they arc
verv much agitated over this, That is why
a discussion should be held,

We wanted to have a discussion in the
Consultative Committee on Labour but they
refused. They said that this is to be dis-
cussed by the Finance Ministry. But what
are we here for, Sir? T would only request
vour, Sir, that a discussion should allow-
ed on our motion and let us express our
views. Ler the Finance Minister not make
any commitment this way qr that way, but
we should be gi\"l:n a chance to express
our  views. Sir, it involves 43 lakhs of
Government employces. So, please allow a
dist ussion, Sir,

Secondly, T want the hon. Minister for
Fducation to make a statement on  the
Aligarh Muslim  University. Now, Parlia.
ment is going to close on the 16th. 7,500
students are just on the streets. They do
not know their futurc. Let the Minister
make a statement, Sir.

MR. SPFAKER: You can otherwise also
make a mention to it any time.

SHRI S. M. BANERJEE: About Pay
Commission report something  should  be
said. We are answerable to our employees.

SHRI D. B. CHANDRA GOWDA
(Chikmagalur): A most non.controversial
Bill—a Bill to change the name of Mysore
to Kagnataka—is pending and it will not
take more than half an hour or at the
most, one hour. 1 would request the hon
Minister to find time for that also, Sir . . .
(Interruptions),

MR. SPEAKER: Not that vou can grt

up and speak. T will call only those who
have given notices.
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SHRI SAMAR GUHA (Contai): Abow
the hon. Member, Mr. Gopal, a statement
was 1o be made by the hon. Minister,

I wanted to bring o your notice that a
decision is reported 1o have been taken by
the Governmeng o abolish  the Manage-
ment Pool and about that, the Chairman
of the Uniom Public Service Commission,
Mr, Kidwai, has taken exception, ind it is
said thar the decision was taken without
consulting him, It is a very serious matter,
There is hostility from the side of the
bureaucrats, some IAS and other categorvies
of people. T drew your attention by send-
ing you seme Calling Attention notices on
this subject. It is a very important matter,
I request you cither to accept my Calling
Attention Notice or ask the Minister 1o
nuke a  statement.

Also, Sir, serious discussion  is aking
place in Tehran between Iran and Paki-
stan. lran is getting 3 billion dollars worth
of arms from America. It concerns the
security of India, It is against the §
agreement, Either the Mimister of Exicrnal
Affairs or the Defence Minister should make
a statement thereon,

MR. SPEAKER: This is outside the
scope. Shri Chandrika Prasad.

st afrzer wamr (afmr) o ower
REET, I G2 A OO0 AT AT HARC
T9=ATd 24 & | T 2T #E we wari
# 0o Yo UTEo & NrmH o 14 g, A &
qZT T wET F WA AT Y 4T | /A
FEIZIUHT § FG 34, 35 TG & ®OT
@it &, foam § e @ w9 w3
A FI WL TF §, AT ACT EY AT § W
FOT woat A wif gk & 1 @wr AT A
ATETY & A 0 gu £, A 37 %1 el
I F wrk # F1§ FrdArer AE w7 w6 F )
afomr fefgwe devardx & wmr o &
gFomi# oam graA 75 &, fer s &
fore Y€ sqaear At #Y € & 1 g fed
s #Y a9 ¢ fe fafewe gvwmde &
ot w1 e &1 gavg A &1 F fadE
T AT g i gAry 2w § wweady wfvr
wiafeai &, fomr & gz @wm ooy Ay &
T &A1 AT g ) ) Frafy afagmt ok
LiJ(X)7L85—8
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Wt 2| gafa g0 5| a9 fa=e
&1 Tifey f gard 3w 7 a7 ok afagr
aifz @ & fog woogw dA@fas &
graTT fFar S, @fE I FY AT A w5y
FPTAAT A TG | 9 Jg W STEAT HEAT ATEAT
g f& ot @ g7 wfawre & swifaa gg
g 37 F1 qCT g 3] N Eeqr AN
T |

SHRI  DINEN BHATTACHARYYA
(Scrampore):  With  your permission, 1
woulidl like o read a telegram  from  the
Steel Employees Union, Durgapur. This is
cansing serious obstacle to the production
in the steel plant at Durgapur, The tele-
gram from the Steel Employees Union says

MR, SPEAKER: I am not allowing you.
This is about the Business of the House.

SHRI DINEN BHATTACHARYYA: You
are poing 1o adjourn the House sine dic
next week, Pleise give me two  minttes,

MR. SPEAKER: No, 1 am sorry. You
an pet 10 minutes even, but only on a
relevant matter.

SHRI DINEN BHATTACHARYYA: This
is relevant so far as production in the steel
plant is concerned.

MR. SPEAKER: You aan give notice
under some other provision, There are still
nany  days.

SHRI DINEN BHATTACHARYYA: This
ix a serious thing.

MR. SPFAKFR: To convince these
people is a very dilicult matter. T am not
allowing vou. (Inlerruplions).

SHRI DINEN BHATTACHARYYA: On
Monday again I will raise this iwge. | will
wait for your orders,

SHRI 5. M. BANERJEE: Sir, we want
a discussion on the FPay Commission Re-
port,  (Interrupgions)

SHRI PILOO MODY (Godhra) i At the
Business Advisory Commitice meeting it was

ided that we posipone the discussion
::‘ It;c |-'h:e Year Plan and the discussion
an the Code of Criminal Procedure, « in

] discussion on the Pay Com:
::T“::rn::‘ l:-:;:u:. Now, 1 do not undetstand
why all of a sudden the discusion on the
Pay Copmission’s report has gone oab
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THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMAIAH):
May I make a submission, since a reference
has been made to what happened at the
Business Advisory Committee meeting? It
was su ted— it was only a suggestion, 1
would like to emphasise, for Government's
consideration-—that instead of taking up
the Five Year Plan, we should have dis-
cussion on the Pay Commission's report;
only in the event of Government's agree-
ing to a discugsion on the Pay Commission’s
report, the discussion on the Five Year
Plan was to be pm?:oncd. What actually
happened was this. I discussed the matter
with the Finance Minister and he felt that
since Government were examining the
malter, time was not ripe for that discus-
sion. I find that there is some half-an-hour
discussion, but that is beside the point.

We originally thought of having a dis-
cussion. Naturally, hon. Members on this
side of the House were also anxious and
since they also considered it important, they
also wanted a discussion. In the mean-
while what happened was this. The whole
House was anxious yesterday to have a
discussion on the increase in prices of
essential commodities, which means prac-
tically the whole day for it. Then, Shri
Shyamnandan Mishra wanted discussion
on a motion standing in his name, which
again would take practically another dav.
As you know, we have to adjourn on the
16th, and, therefore there is hardly any
time for anything else,

SHRI PILOO MODY: Am I to under-
stand that Government are not anxious to
discuss the Pay Commission's report be-
cause they are considering it? In the con-
sideration itself, do you not think that
Government would want to hear the views
of the Opposition also because it would
help them in taking some rational deci-
sions? After having made such a strong plea
on behalf of the entire Business Advisorv
Committee, T think it was unfortunate and
unwise on the part of the Government to
run down this discussion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We agreed to the postponement
of the general discussion and the clause byv-
clause consideration of the Criminal Proce.
dure Code Bill on the expectation that the
Pay Commission’s report would be discuss.
ed during this session. Now, if thev somer-
sault, we are not going to tolerate it. and
we would not let them have their way as
they wish to.

SHRI 5. M. BANFRJFF: 1 wanted to
discuss the matter in the Consultative Com-
mittee on Labour, but that has been re.

fected. T have been raising this matter for °

the last three vears on behalf of the Central
Government emplovees. But becamse the
Finance Minister cannot commit himself,
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this discussion is not being allowed. I do
not want any commitment from the Finance
Minister. We have read the Pay Commis-
sion’s report, and I shall show you the
printed book that we have prepared; here
15 the book that I have got printed orf be-
half of the JCM. They could not read the
report, but we could not only read the re-
port but print this book also. They just
want to whitewash the whole thing. They
arc guing to betray about 43 lakhs of em-
plx:{'ces including armymen, Air force men
and navy people. We do not want any com-
milment ffom the hon. Minister, but let
our views be allowed to be expressed. On
the 16th, let there be a night session, and
I am prepared to sit, The Central Govern-
ml::n:i employees are feeling very much frus-
trated . i

.. : i

MR. SPEAKER: Let Shri 5. M. Banerjee
kindly sit down now,

(Interruptions)

MR. SPEAKER: Do not try to outdo
one another in shouting.

(Interruptions)

MR. SPEAKFR: This is not a matter
wersonal for me. Do not bring in the Chair
into this. Tt is for you to decide in the
Business Advisory Committee, between the
Minister and yourselves.

(Interruptions)

MR, SPFAKER: Order, order. Does Mr.
[votirmov Hosn think that the Reporters
can tecord anything when all the members
arc speaking at the same time?

SHRIT S. M. BANERJEE: There is a mo-
tion admitted on the Tth May regarding
the Pay Commission recommendations. We
want at least four hours for it.

MR. SPEAKER: Kindly sit down.
Mavalankar,

SHRI P. G. MAVALANKAR (Ahmeda-
bad): On a point of order. This matter of
thie Pav Commission report has been on the
#nvil, in public discussion, for more than
two or three yvears. Now that the Report
has come. the whole country is agitated
over it. 1 want to seek your guidance or
ruling on a fundamental matter. 1f a par-
ticular Commission Report is made public
and Government are considering it and
thev have not accepted the recommendations
contained in the report partly or entirely.
should not this Honse, irrespective of Gov-
ernment’s decision, have the opportunity to
discwss the Report? 1f you agree with the
stand that Government will not give anv
time. our basic rights which are involved
in this will be violated. Here is a
questinn where a document is published and
jt is being disqussed in the whole country

Mr.
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and Parliament is denied the right to dis-
cuss it because Government do not want it
and it is not convenient to them.

~ MR. SPEAKER: Order, order. If there
is any usefulness in this sort of thing, you
can go on talking all the timne,

SHRI DINEN BHATTACHARYYA: You
should take the opinion of the House.

MR. SPEAKER: It is for the Minister to
find time.

AT e o S

(Interruptions)

MR. SPEAKER: | am sorry. A few mem-
bers are holding the House to ransom. If
this goes on like this, there will have 1o be
found some solution. Everybody is looking
at you to see when you will sit down. 1
do not want to go to the extreme. I only
request vou to please sit down.

SHRI SAMAR GUHA: On a point of
order.

MR. SPEAKER: On what?

SHRI K. LAKKAPPA (Tumkur): We are
also interested in a discussion of the Report
of the Pay Commission. As Shri Raghu
Ramaiah has rightly said, members this
side and that side also require some rime
because it is a big, voluminous, report.

(Interruptions)

MR. SPFAKER: 1 think the presiding
Officer should move out, If you want to
settle it by a counter-talking, it is all right,
vou do it yourselves,

(Interruptions)

MR. SPEAKER: Mr. Banerjee, please sit
down. You are on your legs all the time.

SHRI SAMAR GUHA: 1 wanted to diaw
vour attention to one point.

MR. SPEAKER: If it is a point of order,
1 will allow.

SHRI SAMAR GUHA: Yes, Sir. It is 2
point of order. The hon. Minister said
that the Government will take time for the
consideration of the different recommenda-
tions made hy the Pay Commission. At the
same time, he also announced that a half-
twur discussion on the Pay Commission re-
port has been admitted for the l4th. Tt
is a strange and contradictory attitude of
the Government, because, if the repart is
in the process of consideration, naturally.
the Government will not be In a_pasition
to make any derision whatsoever. The Gov-
.ernment wants to consider the mi!lﬂ:_l.'!ll
means they will take some time for decision.

L/J(N)7L88—8(s)
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MR. SPEAKER: What is the point of
order?

SHRI SAMAR GUHA: 1 will complete
it in one minute. After taking a decision,
the Government will come before this
House and say a decision has beeri taken.
Perhaps when they have taken a decision,
they will not hear our arguments. When the
thing is in the fuid state, we must discuss
it. But when their mind is freezed after
taking a decision, we will be asked to argue
and put forward our views and say what
recommendations are right and what are
wrong and what are the points to be ac-
cepted  and  what are the points to be
amended. Therefore, 1 reguest that you,
in your wisdom, should give us an oppor-
tunity to express our views, so that it will
help the Government to come to a correct
decision on the Pay Commission report.

SHRI S. M. BANER]EE: Si¢, a point of
order. Kindly hear me.

MR. SPEAKER: No point of order. There
is one more Member left.

SHRI 5. M. BANER]EE: Sir, please
hear me only for one minute.

MR. SPEAKER: Not now.

SHRI §. M. BANER]JEE: 1 only want to

invite your attention to the Bulletin No.
1164 dated Tth May, 1978, in which a mo-
tion is admitted under rule 189,

MR. SPFAKER: I will call you later on,
hecause Mr. Madhu limaye has also to say
a few words. He has come back. Please
listen to him. He has sent it in writing.
Mr. Madhu Limaye.

st wy ferrd (ater) : wemw wErew, &
frd YA BATAFANE I TR GA A F
wm w7 7e § 6 AR ® ardY w1 9 wHwe
v 3, 3T ® ANX AN Ay AvAE F
g1 @t wdA & aui @ a g qudh-
dar s sy off gAY & | A & vl
7 w20 ? sar wrf wwewHA U
aowTe waf 7 gRfAd wTeT R w7 qwa
afxd | & fad 6—7 faz Aefmr, ga
qEeq WY AYET | )

seaw wEYET 3 OTHT R ¥ wmnmoAnd
b dw d
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oft my o ;gAY AW AR
AT q@t & sraw g2 gen fw fggraw
regdifaan (feuerewt) i fawem St #
Foot @, 30 7 fawelt a1 fawr g7
fan a1, v fad wefeefedt 9 & g7 &t
faareft #Y oA #1 av w1 faar | TEE
1 fFom 2g & grm, wfeT gad oS
frea @ &, 38 & ar? 7 741 a2 &9
Faft ? waifs faset &t qead w7 a2 &
Iy J1 dETATT wEr GwT-ERIE &
fedi #1 qFa g, weET AT &,
HTHIT FT 299 GEM-TAET FFET FAA
% TET AAT AT TH | F1E FrIIEN T4,
T & FTT Fr§ T Ay 7

& AAATT qEEdi & §-FHInA F1 four
R agE § fad Frefaar g, 4 ) 5w 7
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fAar g-9 a9 A HFT 1279 T 3@ T
TEH T AT |

SHRI 8. M, BANER|EE: In Bulletin
No. 4 dawd Tth May, 1973, a motion
has been admitted under rule 189, and the
motion is that “This House takes note of
the Report of the Third Central Pay Com-
mission  (Volumes 1 to 1V), laid on the
Table of the House on the 2nd April, 1973,
I'lie half-an-hour discussion which has been
admitted, even il it is converted into one
hour, will not be enough; amd that is on
a different aspect; a memorandum has been
submitted o you by some asociation, and
that will have 1o be covered. Now 1 re-
quest that on the 16th, or even on the
17th,—we are prepared 1o sit one day more
—-it should be ddiscussed, Let there be a
compromise with the Government.

MR. SPEAKER:
make the statement.

Shri  Khadilkar may

SHRI §. M. BANERJEKE: Sir, let the
discussion  be held on the 17th: we are
prepared. T would only reqeest him to find
soime  time,

MR. SPFAKER: Plegse sit down. 1 will
msk him on Mondav if be conld find time,
it inday.
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STATEMENT RE. 1058 OF VISION 1IN

AN EYE OF SHRI K. GOPAL, M.P.

THE MINISTER OF HEALIH AND
FAMILY PLANNING (SHRI R. K. KHA-
DILKRAR): Sir, there was a brief discussion
i the House on 9th May, 1973 on the
vircumstanees  in which  an Honourable
Mcember has suffered loss of sight in one
eye. 1 orise o make a statement on this
unfortunate affair. 1 felt shocked when 1
received this news at Geneva. A few days
Iefone & dett | had  reccived from Sl
Gopal a lewer dated it April, 1978 sav-
ing that he was taking treatment for his
eve al the Go B Pant Hospital and re-
questing  reimbursement under the Central
Government Health Scheme, 1 agreed o
the request aml had no notion at that time
of the seriousness of the case or of any
pewssible lapse on the part of any doctor in
any o our institutions.

On omy return this morning T have gone
through the proceedings of the House and
I fully share the concern expressed by Hon.
Menibiers over what has happened, At the
instarce of my collecague Prof. A, K. Kisku
an urgent and  thorough probe has been
initinted by the Direetor, Al India  Insti-
e of Medical Scicnces in association with
Dr. . Diesh, Gonunissioner for - Rural
Health Services. As President of the All
India \nstitmie of Medical Sciences 1 have
instincted  the Director o convene  imme-
digtely an exteaordinary meeting of  the
Institnie Bodv 1o take appropriate action
on the hasis of the findings of this probe.

However, the immediate question thay is
worrying me most is whether anything could
e done by way of restoring vision to Shri
Gopal's eye. 1 have already decided to set
up a board of eminent ophthalmologists to
examine Shri Gopal and give us their con-
sidered advice so that the ;l)ossibililitﬁ of
1estorative  treatment in India or abroad
can be explored.

Sir, it is a maitter of deep regret that
Shri Gopal should have been deprived of
vision in one eve at such an carly agﬁ. I
can assure the House that if this has hap-
pened duc to the negligence of any indivi-
dual, he will have to face the consequences.

MR. SPEAKER: We take up next iteny
of business. Mr. Mohan Kumaramangalam.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): 1 want to make a submission, T
have written to your goodself with regard
to the missing file, which was sent to Shri
I. N. Mishra. This was discussed in Rajya
Sabha. Tt is a scrious matter. A file was
sent 1o Mr. L. N. Mishra and that_file is
missing from  the Government  Pepart.
.'“f'“ ey



